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SHRI F. H. MOHSIN; Sn\ as I have 
already said these Emercency measures 
are in the interest of the country and 
in the interest of the common man.

The hon. Member, Shri Ram Avtar 
Shastri, has made some observations 
about the inflow 0f foreign monev. 
We are vigilant about this matte? and 
we have information that certain 
organisations and certain individuals 
have been receiving foreign money. 
We have brought forward a Bill to plug 
the loopholes or to regulate the inflow 
of foreign money into our country 
which is before the Sctect Committee. 
That Bill is already before the Select 
Committee. If need be. we can take 
more stringent action agamst persons 
who may be receiving foreign money 
for creating disturbance in the country. 
We certainly use all our Emergency 
measures against them.

He also said that some public servants 
are yet involve^ or associated with 
these banned organisations. It may be. 
But if any public officer or any public 
servant Is found involved or actively 
associated with these banned organisa
tions, 1 can 9&ure the ftbuse that 
action will be taken against them. They 
will also not be spared.

About other points raised by him, I 
have already replied to them before.

MR. CHAIRMAN: The question is: 

‘That the Bill be passed,”

The motion was adopted.

15.24 hrs.
THE KERALA LEGISLATIVE

ASSEMBLY (EXTENSION OF 
DURATION) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFARS (DR. SAROJ1N1 
MAHISHI): Mr. Chairman, Sir, I beg 
to move:

“That the Bill to provide for the 
extension of the duration of the 
present Legislative Assembly of the 
State of Kerala, as passed by Rajya 
Sabha, be taken into consideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the 
extension of the duration of the 
present Legislative Assembly of the 
State of Kerala, as passed by R&jya 
Sabha, be taken into consideration.” 
Shri C. K CKandrappan.

SHRI C. K. CHANDRAPPAN (Telli- 
cherry): Mr. Chairman, I stand here 
to suport this Bill which is seeking an 
extension of the life of the Kerala 
Legislature. Normally, I do not think 
the Government would have come for
ward with such a legislation, but there 
is a very special situation in oar 
country since Emergency ha* been 
declared.

15.25 hrs
[S hri V asant Sathe in the ChairJ

Under these circumstances  ̂ it is not 
possible to hold elections to*the State 
Assembly. There is an alternative 
and that alterniti** is introduction of
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.the President’s rule in Kerala. 
Naturally, it will aot be a welcome 
.proposal to introduce President’s rule 
in Kerala. It is m this background 
that our Party welcomes this legislative 
.measure initiated by the Government.

The extension of the life of the 
Kerala Legislature will be welcomed 
by the people of that State. We are 
extending the life of that Assembly 
in a peculiar background in relation 
to Kerala also. Our State has been so 
much notoriously known throughout 
the country as one of the Problem 
■States, a State where political instabi
lity had been prevailing for several 
decades. And this is the first time in 
Kerala that present Ministry, a Coali
tion Ministry m which the Congress, 
the CPI, the Muslim League, the RSP 
and the Socialist Party are the part
ners, could successfully rule for the 
last five years or even a little more 
than five years.

I am very sorry to see that the 
Marxist Partv is not nresont when this 
legislation is introduced hue today m 
this House, because, it was the desire 
of all "the political parties in Kerala, 
including the Marxist Party, that there 
should be political stability in Keralo.
If I remember correct, in 1067, when a 
non-Congrcss United Fi on{ was instal
led into power in Kerala with a 
massive majority, the people of that 
State expected that that Government
would be m a position to provide politi
cal stability to Kerala. But that could 
not; that miserably failed to provide 
political stability as well as to imple. 
ment the promises and the programmes 
which the United Front had advanced 
before the people at the time when they 
were asking for votes. And that was 
because of the peculiar attitude, a dis
ruptive idea, of the Marxist Party to- 
wards the United Front. They tried 
to behave like big brothers in the Unit, 
ed Front; they tried 1o protect the
corrupt parties and the Ministars in
the Government. It was strange to see 
that the Marxist Party had now united
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with Shri Jayaprakash Narayan in * 
big crusade against corruption. Today 
in their fight against corruption, they 
have walked out this House also!

1

In Kerala, though the Marxist Party 
failed to provide political stability and 
implement the programmes put forward 
before the electorate, this United Front 
could achieve both these. It provided 
a stable Government, and it provided 
a stable Government under difficult 
conditions. The day when the new 
Ministry had .issumcd office m 1970, the 
very same day, the Marxist leader 
came out in a Press Conference saying 
‘I will unite with any devil to see thai 
this Ministry is thrown out of office’. 
Mr. E.M.S. Namboodiripad was ready 
to join hands with the devil, he uid 
not bother to see what the Ministry 
would do, he did not bother to see 
whether the Ministry would try to 
implement the programmes, whether it 
had a positive approach to the burning 
problems of Kerala, he never bothered 
about any of these things, the only 
thing he bothered about was, the 
question of power ‘ If 1 am not there 
in the Chair, then nobody should be 
there”; that was the attitude. In 
Kerala, in the la-t five years, I should 
say, not a single day had passed with- 
out a call given by the Marxist Party 
either to do gherao or to organize a 
bandh or some other thing. The Gov
ernment were more buay in tackling 
these problems Then they who were 
speaking of purity m politics, and they 
who were speaking against defection 
were trying day in and day out to see 
that somebody defected from some 
party or other and the Ministry is 
brought down. Fortunately for the peo
ple of Kerala, they could never suc
ceed in any of these tactics. They tried 
desparntely to split every party in the 
coalition and th^y did split. I hope, 
my other friends who will participate 
in the debate, will speak about it. But 
even then they could not succeed in 
bringing down the Ministry. This ,s 
the background in which political sta
bility was provided. It was not an 
attempt to cling on the chair some
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how. This Ministry can claim to its 
credit that it is the first Ministry 
which did many positive things. It 
was the first State Government in the 
country which had abolished feudal
ism by bringing about a legislation. 
Successfully the land reform has been 
implemented, it is the first Ministry 
again to enact a meaningful minimum 
wages Act, for the agricultural works 
and it is again the first Ministry 
to nationalise the private forests seve
ral lakhs of acres of private forests 
without paying a single pie as compen
sation. Again so many things like 
one lakh houses schemes, ten thous
and industries schemes etc. are there, I 
do not want to narrate all those things. 
All these things are being done, but 
still the Marxist party is accusing that 
this Ministry is an anti-people Minis
try.

Sir, the people of that State have 
never .subscribed to this view ol *he 
Marxist party. That is why, when 
after the proclamation of emergency 
they tried to rieate chaos in that 
State, they cailed for bundha, they 
staged picketing m front oi the Sec- 
rotan.it and Collectorate, theie was 
hardly pny response of the people. Iso
lated from the masses of people and 
from the rank and file of then own 
wagt\, Act for the agricultural wor- 
party, the Marxist party is today fac
ing disintegration in Keiala. It can
not claim any more that it is a revo- 
again to enact a meaningful minimum 
lutionary party, at least to the people 
of Kerala We would have gladly wel
come the elections now as it would 
have come in another two months. We 
would have faced the Marxist party 
united as we were before and we are 
sure the Marxist party would have 
been defeated not only it would get 
defeated, it would have been disinte
grated like anything. And that party» 
Sir, today is trying to rope m their 
so-called Janata front in Kerala all 
the reactionary parties which are even 
non-existent in Kerala’s political spec
trum parties like Jan Sangh which is
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a zero party in Kerala’s political life, 
vide, in that sharply polarised State 
of Kerala, will perhaps offer a seat or 
two to the Marxist party. Nambodri- 
pad, the Marxist leader, ig trying to 
white.wash the face of Jan Sangh and 
trying to give a few independent seats* 
to them. In our State, RSS was never 
a respectable organization. Nobody 
respected RSS. This Marxist party 
initiated a Reception Committee to 
Jayaparkash Narayan, the so-callid 
Loknayak, again a person not so po
pular in Kerala He was brought, re
ceived and garlanded and he directly 
went to an RSS meeting. You know, 
Jayaparkash Narayan, was the gentle
man, who gave the certificate to RSS 
here in Delhi. “If RSS was fascist” , 
Jayaparkash Narayan said m Deli. 
“ I am also a fascist.” Ja.vaprakash 
Narayan travelled three thousand 
kilometres to rech Kerala again to 
tell the people in our State that RSS 
is not a fascist organisation, and with 
the blessing of the Marxists Party 
and they were trying to rope in all 
kmds of elements and form a sort of 
a Janata Front to fight against the 
popular United Front in Kerala. We 
hope after sometime when the elec
tions come, let them try I do not 
want to go into the matters further.

We have certain other problems, the 
economic problem*, in our State. For 
that alsom our State is a problem State. 
We have a perpetual food problem. 
It is a diticit State. More than 50 per 
cent we are deficit so far as food i«‘ 
concerned. There is an agreement 
with the Centre when the food zones 
were abolished that the Centre would 
provide food to Kerala to maintain a 
public distribution system. Without 
sufficient food supply by the Centre no 
government in Kerala will b<* popular 
because people will be starving. I 
think the Central Government—I am 
sorry to say—have never fulfilled the 
promises they have made. They might 
have tried. They might have hundred 
reasons to say,'"but the problem is that 
our people are facing a serious food*
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crisis all tfee time. So, my request to* 
%  i<: when the 11*# of the Kerala 
legislature is extended, please send 
tome tood, some rice, some wheat and 
other things to that State and especial* 
i f  when we are very near our national 
festival, viz., Onam. It may not be 
good f°r the people to starve when we 
ate celebrating Onam.

Now another major problem i5 the 
problem of fall in prices or rather a 
crash in prices of coconut which is the 
most important product in our State. 
All parties in Kerala including these 
who are absent here, the Marxist party, 
are united that the coconut cultivator 
should be given a fair price. We have 
made several suggestions to the Gov. 
ernment—I think other speakers will 
explain that—like setting up of a Coco
nut Board and fixation of a floor price. 
All these arc our proposals. It is all 
there in the books. It is all there in 
the papers, in the several memoranda 
submitted by the people. I should say 
that the Centre has not unfortunately 
moved in that direction so much. I 
hope when they give another extended 
life to the government of Kerala, when 
they ensure further political stability 
to the people of Kerala, it wil' be bet
ter for them to look after their econo
mic interests also.

Another problem is unemployment. 
We are a State where many people, 
especially, educated are unemployed. 
That does not means that others are 
not unemployed. We have a lot of 
both educated and uneducated un
employment. The crux of the matter 
lies in the fact as to how far the gov
ernment will be able to stabilise the 
traditional industries in Kerala—the 
coir, the cashew and the handloom. I 
am happy that in the 20-point pro
gramme of the Prime Minister there is 
a proposal that the handloom industry 
will be revitalised. I hone some money 
will be allotted so that that industry is 
stabilised. For coir, the money allott
ed is Quite insufficient, insufficient 
according to any standard. The

Centre has appointed sfeity team to 
study and report how the coir indusry 
can b  ̂ re-organb*d. They have made 
proposals. Even according to that 
proposal, tfce Centre could not Pfov|de 
sufficient money to re-organize fiie coir 
industry.

The cashew industry is limping. It 
was all the time limping. Again it is 
limping. Mr. Stephen will be speaking 
more about that industry because Mr. 
Stephen is associated with that.

SHRI C. M. STEPHEN (Muvathu- 
puzha): Not with the industry.

SHRI C. K. CHANDRAPPAN: I
meant that you are connected viith the 
workers in that industry.

I think these problems the govern- 
ment will consider and try to help our 
people in a big way.

While concluding I should say that 
it is again unfortunate that the Marxist 
Party is not here It just reminds me 
of one thing. They were bold before 
the declaration of emergency. After 
the declaration of emergency I find that 
they are Quite tamed. They dare not 
speak of fascism. Now they are mov
ing in the Central Hall. They are sign
ing the attendance register but they do 
not come here. I do not know whether 
they will get money or not.

We had an interesting experience 
in the last Kerala Assembly There 
was no emergency at that time. In 
Kerala legislature they introduced a 
new chapter in parliamentary demo* 
cracy—democracy of chappels. They 
threw chappels on the treasury benches 
and it hit the Ministers. I thought 
that they would come here and do the 
same thing here. If they arc ready to 
fight and it they want to do it, well 
the communists can never be afraid of 
any draconian legislation. Where there 
is a question of legislation to be oppos
ed and fought if we are convinced of 
it, whether the head will be here or
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nbi, we will fight. That is how we 
Communists are. But here we see a 
strange spectable—they act like
cowards and not like revolutionaries. 
They do not try to repeat what they 
had done in Kerala legislature. Let 
us hope that in Kerala, in future, when 
elections take place the Marxist Party 
will learn the lesson and pay so heavi
ly for their ^contribution” to democra
cy. With these words, I support this 
Bill because without this Bill which is 
for extension of the life of Kerala’s 
Mouse, there would have been Presi
dent’s Rule in Kerala which we do 
not want.

♦SHRI VAYALAR RAVI (Chirayin- 
kil): Mr. Chairman, I support the 
Bill for extension of the term of Ke
rala Assembly moved in this House 
by Shrimp*i Sarojmi Mahishi. I have 
no doubt m my mmd that all sections 
of the people will support this Bill 
which has been brought under Arti
cle 172 of the Constitution. The rele
vant article in the Constitution re
garding emergency reads as follows:—

“Every Legislative Assembly of 
every State, unless sooner dissolv
ed, shall continue for five years 
from the date appointed for its first 
meeting and no longer and the ex
piration of the said period of five 
years shall operate as a dissolution 
of the Assembly:

Provided that the said period 
may, while a Proclamation of Em
ergency is in operation, be extended 
by Parliament by law for a period 
not exceeding one year at a time 
and not extending in any case be
yond a period of six months after 
the Proclamation has ceased to ope
rate.”

Although it has been stated in the 
Constitution that the term of a As
sembly can be extended for a period 
of one year, the very fact that the 
term of the J£erala Assembly is being 
extended pnly for six months shoves

♦The original speech was delivered in

that neither the Kerala Government is 
particular to continue in power with
out the elections being held nor the 
Central Government wants to do it. 
Why did I say all sections of the peo
ple of Kerala support this measure? 
The people who know the problems of 
Kerala and the people who have 
learnt the history of Kerala are re
minded of one fact that that Kerala
is a political laboratory. People in
Delhi as well as people outside always 
think and say it openly that Kerala 
is a State of Political uncertainty and 
that no body can provide a stable 
Government in the State. They feel 
that since Kerala is a place where 
there are political crisis and therefore 
nobody on earth can bring any pro
gress to the people of Kerala. Mr. 
Chairman, you may be surprised to 
see that Kerala has witnessed elec- 
tions in 1,952. 1954, 1957, I960, 1965,
1967 and 1970. Sir, you may be sur
prised to know that no Government in 
Kerala could continue in office lon
ger than 28 months so far. That is 
the fact. For the first time in the his
tory of Kerala a United Front Gov
ernment comprising of different poli
tical parties has completed its full 
term of five years in office because 
they could work for the progress and 
welfare of the people of my State. 
This is a shining example of political 
stability and a model to other States 
in India. The people of Kerala sup
port the Government because they 
could provide a stable Government. I 
do not want to place the long list of 
achievements of the present Govern
ment before the House since it will 
take much time of the House, Mr. 
Chandrappan has described the history 
of different Ministries that came into 
existence in Kerala from time to time 
and I am in full agreement with him. 
It is not because people did not like 
the political set up in the State or 
that there was any difference of opi
nion on the question of doing welfare 
to the people of Kerala or even for 
that matter on any programme for 
liberating the people from the ciut-

Malayalam.
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ches of hunger that the previous Gov
ernment right from 1961 have collaps
ed in my State. The Ministries head
ed by Marxist Party have collapsed 
because they wanted to exploit the 
people they wanted to butcher the 
people. They were bogged down in 
the mire of corruption. That is why 
they had to go. Many of the demo- 
cratic political parties which went 
along with the marxist party have 
come out of their clutches and they 
could form a United Front Govern
ment which has now completed the 
full term of five years. Therefore, I 
am sure that the present extension 
term of the Assembly is an acknow
ledgement by the people of India to 
that effect and I take it as an inspira
tion to that Government, and the peo
ple of Kerala and therefore we whole
heartedly support this Bill. The Ag
ricultural Labourers Bill brought by 
Shri Vakkompurushottaman, Minister 
of Labour in Kerala is a model for 
other States to follow It was for the 
first time in the history of India that 
a Bill was brought m Kerala aimed at 
ensuring minimum wages as well as 
security of job to the agncultural la
bourers. This could be done only by 
the present United Front Government 
because the people of Kerala had faith 
in it. Kerala is the only State where 
houses could be provided to the poor
est of the poor people A list was 
taken of the poor people in each ward 
in each Panchayat and houses were 
provided to each one of them. While 
admitting that the Central Government 
has given 5.75 crores of rupees to the 
State Government for this scheme, I 
request that the Central Government 
should give the entire amount pro
mised to make the scheme a success 
About 86,000 houses have been com
pleted and allotted to landless and 
the homeless people Sir, there is' a 
saying in Bible “the foxes have holes 
and the birds have nests but son of 
man has no place on earth to lay his 
head on”. It is because the present 
Government in Kerala has provided 
houses to the poor people that they
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want this Government to continue in 
power and work for their progress. In 
our State there are about 1,000 Pan. 
chayats there is at least one hospital 
in each of these Panchayats. It is not 
a joke. It was Kerala and Kerala 
alone which had implemented that 
scheme of the Central Government. I 
would even go to the extent of say
ing even before the Central Govern
ment put that scheme before the na
tion Kerala Government with the ac
tive support of the people opened hos
pitals in each Panchayat. It is a re
ally a great achievement. Surely the 
people support a Government which 
has taken steps to improve their 
health by opening hospitals in each 
and every Panchayat. (Interruptions) .

SHRI C. M. STEPHEN (Muvattu- 
pusha): Mr. Chairman, Sir, there 
is no translation. The performance 
is absolutely poor.

MR. CHAIRMAN: If the hon. Mem
ber speaks a little slowly the Inter
preter will be able to do it better.

SHRI VAYALAR RAVI: Sir, I am 
very slow.

MR. CHAIRMAN: Then they will 
be able to translate it better. Mr. 
Ravi, your time is over and I request 
you to conclude.

SHRI VAYALAR RAVI: I will take 
five more minutes. Sir, you may 
perhaps be surprised to know that all 
the hutment dwellers in Kerala have 
got tenancy right. Not only that 
they have becomc owners of their 
houses, they have got 10 cents of 
land each. This is one of the re
markable achievements of the Kerala 
Government. I can list any number 
of such achievements of the present 
Government. But this should not be 
taken to mean that we are fully 
satisfied or that we are a very rich 
people. We have many problems. I 
do not want to deal with them. Since
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other who will follow me will speak 
on them. Especially, the question of 
ojiper tanker birth is very very im
portant and Dr. Henry Austin will 
speak on it since he is very much 
concerned about it. Two more mem
bers are to speak, and I am sure 
they will deal with it in detail.

Finally, Sir, Chandrappan spoke 
about the deplorable scene created 
in the Kerala Assembly by the 
Marxists. It was in Kerala that the 
Tight reactionary united front was 
formed for the first time under tht 
leadership of the Marxists. Masque
rading as progressives* they have 
joined hands with the Jansangh and 
their leader, Shri Sankaran Nambu- 
dripad has stl&melessly said in pub
lic that they are prepared to accom
modate the Jansangh in their front. 
This has come in the papers. Sir, 
you aware that the Jansangh activi
ties have revolved around temples in 
Kerala. They created a dispute about 
a temple in Malappuram and sown 
the seeds of communalism. Thus 
they have tried to undermine the 
communal harmony which we have 
maintained all along in our State. 
We. are proud of the communal 
amity that exists in Kerala. But I 
am sorry to say, that Shri E.M.S. 
has shamelessly extended his hands 
of support to the R.S.S. Jansangh 
groups who have vitiated the atmos
phere of communal harmony that has 
existed in my State. This shameless 
offer of support and allotment of 
seats in the Assembly show that the 
Marxists have thrown off the mask 
of progressiveism and revolution and 
thev have become the henchmen of 
reactionaries in their exploitation of 
the masses, I do not want to say 
anythin? more. While concluding I 
would onXv say that we have got tx?»- 
haps the best Government in the his
tory of Kerala in many years. The 
Government is working for the welfare
of the people. We are not the people

,  »

who dispute over the share of each 
party. The only concern is how best 
we can serve the people. That is why 
the Government survives. If individual 
party interests were allowed to 
clash the Government would have col
lapsed long ago. But that was not 
there. Since it is a Government whose 
aim is the liberation of the masses 
from the clutches of poverty, since it 
has imbibed fully the spiiit of the eco
nomic programmes of Shrimati 
Gandhi it has fully supported the eco
nomic programmes. Therefore it has 
immediately taken steps to implement 
these programmes. So this Govern
ment should continue in tha interests 
of the people. It has got the fullest 
support of the people. That is why all 
the agitations organised by the 
Marxists in Kerala failed miserably. 
Their agitations have failed; their tac
tics have failed. Fru stated, Anally,
they threw chappals in the Assembly. 
I am sure that the Parliament will 
put its seal of approval on this mea
sure. As a right step, I support this 
Bill and I am sure the people support 
it.

•SHRI C. M. STEPHEN (Muvattu- 
puzha); Mr. Chairman, I support this 
Bill. About five years ago, on 22nd 
October, 1970 .. . .  (Interruption)

MR. CHAIRMAN: Neither Hindi
nor English is coming. (Interruption*) 
The Interpreters have protested It 
seems. It is not operating at all. . . .  
(Interruption*).

♦SHRI C. M. STEPHEN: When the 
present Kerala Assembly met for the 
first time many people had predicted 
that the Ministry comprising of differ* 
ent political parties would not last for 
five years. Shri E. M. S. Nambudripad 
had then held a press conference, a 
reference of which has been made by 
Shri Chandrappan, in which he had 
said that “they will stew in their own 
Juice.” Five years have passed. In 
spite of all that they could to topple 
the Ministry, it has survived as *

•The original speedh was' delivered in Malayalam. 
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strong &nd stable Government for foe 
full term end today we are seeking the 
approval of Parliament lor extending 
its term for another six months. A 
new experiment has taken place in 
Kerala. Different parties have come 
together, formed a United front, chalk, 
ed out a minimum programme and 
worked on the basis of that programme. 
The United front is intact This is 
a new experiment that has taken place 
in the political field worthy of our 
consideration. There are difference of 
Opinion among the parties comprising 
the United front Although the differ
ences exist on political matters, these 
parties could stand together and mnrch 
forward as a result of their resolve to 
implement the minimum programme. 
1 would like to present a contrasting 
picture before this House. A United 
]front Government headed by the Mar
xist party under the leadership of 
E.M.S. Nambudripad was forme*.! in 
Kerala in 1967. The Communist 
Tarty of India. the Muslim 
League. the R.S.P. and Socia
list were partners in that United 
front. Out of 133 members they had 
commanded the support of 117 mem
bers. But Shri E. M. s. Nambudripad 
could not carry on with the Govern- 
ment for even two years. The Minis
try collapsed not because there was 
any agitation to topple it. On the con
trary Shri E. M. S. Nambudripad 
found himself unable to maintain the 
United front set up. He could not 
maintain a national perspective and 
was not prepared to maintain a demo
cratic structure of Government. Con
sequently the Ministry had collapsed 
and Shri Nambudripad was isolated. 
The Ministry collapsed without any 
agitation from outside. All those par
ties except the Marxist party which 
m;ere partners in that United front are 
in this Government today. The CP.1-, 
Muslim League, R.S.P. and Socialist are 
today partners in this United front 
yUam they were w$th KM49. they 
could not continue for two years. But 
after the exit of E.M.S. those very 

same parties could form a Ministry

and carry on for five years. Th.s r 
what t called an experiment worth con* 
aidering. The major achievements and 
programmes of the Kerala Government 
have been dealt with by my friends. I 
do not want to go into it. I w w t to 
say it today with a sense of pride that 
many things have been done in Kerala 
by the present Government, which 
should be taken note of by other States 
In many States in India agricul v- 
ral reforms have been considered an 
impossibility. But in Kerala it has- 
been implemented fully and totally. 
Ceiling has been fixed and implement* 
ed and system of tenancy has been 
abolished. Small scale landowners 
have rime up in the agricultural £ec 
tor. A situation has come up in 
Kerala, where only the .non who works 
has a placq in the agricultural set-up. 
Distribution Of surplus land b  being 
carried out. Land to the landless has 
always be?n a big problem everywhere. 
It hns been said that necessary tunris 
or the necessary machinery is not 
available. W* are claiming it with » 
sense of pride that without tfklng 
money from the Government C f̂Fer'. 
w» could complete the construction of 
about 85.000 houses w*>th the money 
collected from every panchayat. and 
distributed it among ihe p^or home
less people. This is a waior step lak?n 
by the KerpTa Govem-nent and th5s 
should be taken note of by other Slat*, s. 
As my fnend Shri Chandrappan has 
could do it. But it could be done 
been nationalised. May be anybody 
could no It. But4 it could be done 
without paving a single paisa by way 
of compensation, and the nationalised 
forest has now been allotted to the 
people for agricultural operation 
wherever the big capitalists have 
challenged this Government and wher
ever the factory owners have 
threatened to throw the workers out 
of fob if they did not obey their orders 
this Government has taken a consistent 
stand that they would not genuflect he- 
fore them. The Government took over 
such factories and provided Jobs ** 
them. 32 factories have been brought 
under public sector. 59 per cent h fth e  
total cashew production could h*





135 
Keraia Leg. Assembly JULY 29, 1975 Kerala Leg. Assembly 

(Extension of Duration) Bill (Extension of Dv.T"ation) Bm 

� SHRl G. VISWANATHAN: Yes, you 

can add that also .. 

This coaliti'On Government, I must 

say, has continued and done ve:-y 

well in implementing the rrogram

mes which were accepted by · the 
five parties when they formed into 
u United Front. I think the credit 
goes to Shri Achutha Me!1on p.rim&
riliy because I think he is a model 

Chief Minister in this country. Be

ing a soft-�poken man, ne talks Jes!'! 

and dues more. When there were 
strains and stresses "\vithin the 

coalition, I used to see · wl).at are the 
comments of Achutha Menon. He 
never commented on anyt}1ing. He 

used to keep quiet whenever there 
was some trouble within the coali

tion and I think that is the secret of 
the success ·of his Ministry for foe 
five years. 

In spite of the performances of 
this Ministry and the Assembly, is 
it proper for Us to extend the term 
of the As>embly for another six 

months? If a servant is efficient and 
loya1 it is for. the mast=r to give 
him un incentive and ta extend h:s 
services. 

SHRI P. M. SA YE.ED: Bonus also. 

SHRI G. VISWANATHAN: Yes. 

Here the master is the people. 
Under n'ormal circumstances, the 
Assembly's term would have expireu 
-and Achutha Menon should have 
gone t'O the people. Naturally, · kr 
the s'ervices renQered, he would hwe 
got wholeheatted support cf the 
people. In principle. I no not a;:re= 

. with this Bill because if you treat 
this as · a precejent, othe:- Chief 
Ministers will sta:-id in '-� qu:ue be

fore the Prime Minister at Safdar
jang Hoad so that une by one they 
can gd the term of their A--semblies 

extended. I should warn the Gov-
. ernment to see to it that this 

'is. thf' first time and the last 

time that an Assembly is ex-
tended because there are extra-

ordinary circumstances. This should 
never be a precedent. Already 
there are a number of States where 
they are postponing local body elec

tionf.-municipal elections and pan
chayat elecLons. For example in my 
State municipal elections had been 
postponed three times in the last three 

years. We hope that emergency will 
be revoked very soon as pointed out • 
lty the Prime Minister and that 
Achutha Menon and his colleagues in 
the coalition ,,.ill go and get a fresh 
mandate from the people of Kerala. 
As pointed out by Mr. Chandrappan, 
Mr. Stephen and Mr. Vayalar Ravi, 
I envy the Government, especially 
the Chief Minister because we have 

ctxperience of coialition mi.ni 'trif'< in 
this C'.luntry. There were coalition 
mnistries in 8 er 9 State.;: a nd none 

of them could go on for 
more than a year. Most of 
them broke down within a year and 
quarrels and fights within the coalit

ion parties. Even janta parties start
ed fighting without forminj:( a Gov

ernment. But here is a Government 

which had shown the way. The 

Achutha Menon lll(inistrv carried on for 

five years I think JP and the allies 
should le.,_m a lesson f'"om the Acbutha 
Menon GovernmPnt. I wish him well. 

The problems of Kerala have been 
brouizht out. thou!;fh thev werf' not • 
relevant tn �he "qj'l_ T hope the Gov
er_nment of India will take note of 

these things a110 consid�r the pro
hlems. esnecially the food problem . .., 
W0 i:>lso trv to heln an0 ,,_<: power 
iinn -watet" fro'"Yl Keralr-_ 
neil:!hbour I wi�li them 

Being a 

well. The 
Governme"t"Jt M India ilhouid see to it 
th;it. th ifl is not ::i precedent . 

DR HENRY AUSTIN (Ernakul:i.m): 

I h0l�'ieci.rtedly welcome tl-ie Jfll se'!k
ln.!!' to extend the term of the Kera1a 

· ,,,.,islatur.. bv six months My hon. 

. r01lp<1f!ue 'who. urecede:l me fe1t that 
Hois st<>n vns not a P"ood omen for . flP...,.,Or'"""" a""r1 th::t+, iS permissible af 
best on1y in tl)is extraordinary situ-
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Bill
atiorr of emergency and that nor
m a l  it should not be encouraged. I
can teil him that we are really m 
tune with democracy and its spirit. 
Taking advantage of the constitutional 
provision we could have extended it 
by one year; we have not done so. 
The Bill seeks to extend it only by 
six months, That shows that it is not 
lor the purpose of avoiding elections 
but only because of the* paitieular 
situation that we are in. That apart, 
the Indian people are today giving a 
new look to the socio-economic de
velopment ot our country. For a State 
like Kerala where political experi
ments with elections yielded in the 
past imdosirablo results &uc’i a« pol'ti- 
cal instability frustrating its efforts of 
socio-economic development and so 
this is a very welcome thing. All over 
India, people are almost tired of poli
tical turmoil. Now, we see their re
action after the Proclamation of 
Emergency. They cxpected something 
and they want some socio-OLonomiC 
transformation and the people are 
very anxious to have rapid socio
economic transformation.

I am envious of the M.L.As. in the 
Kerala Assembly. In 1965, I partici
pated in the State Assembly elections. 
It was a very sharply contested elec
tion and I won the election, but I 
could not sit in the Assembly even for 
a day because even before the Assem
bly was convened it was dissolved. 
So, that being the background nor
mally, it would be a very welcome 
thing for the people of Kerala to have 
a full term and also to get a bonus 
period of six months. They need it 
and they will be delighted to know 
about this development So this exten
sion will be welcomed by the people 
of Kerala.

Under the present stewardship of 
Shri Achuta Menon, the Government 
of Kerala has been rendering dedicat* 
ed service to the people. Although

Bill
the present State Government is not 

being led by my own party—-my party 
joined the Government only at a sub
sequent stage ana is the major part
ner in the coalition—I should sky that 
its performances are marvellous in 
that not only it was able to biing the 
much needed political stability to the 
Government but its main focus and 
concentration w^s on the speady 
socio-economic development of the 
State. Those of you, hon. Members, 
who have seen the State of Kerala 
will share my opinion or my under
standing that the State is full of 
possibilities of economic development. 
The State is surrounded by the 
Arabian Sea on the western side and 
by Western Ghyta on the North and 
Fastem side I* has full potentialities 
for economic development. If the 
Malanad Development projcct spon
sored by you Shri T. A Pai, is brought 
into fruition, st will benefit not only 
the State of Ker&la but the adjoining 
States of Tamil Nadu and Kar
nataka in the matter of scion* ific 
afforestation, tapping the wat^T re
sources, development of very many 
forest-based industries, etc. It will 
create much economic developmental 
possibilities if all the thre  ̂ adjoining 
States co-operate in this great en* 
deavour. Now, that the State of 
Kerala has achieved political stability, 
all these thr*e adjoining should
come forward with a great and gigan
tic e/Torl to develop this well thought* 
out ’"'oject. Malanad proiec* can be 
extends up to the State of Maharashtra 
and we can develop the entire Western 
Ghats.

Sir, the Kerala Government in its 
own way is taking the cue from this 
idea of Malanad project development 
and has already taken some initiative.
Our forests and the high land are be
ing developed by additional plantat
ions of spices, rubber, tea, coffee, etc., 
which earn rare foreign exchange.
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During the last five-year period, we 
have exported spices like cardamom, 
pepper and ckrvts and so many other 
lull ‘produce* like tea, coffee, etc. 
The export of these things has doubl
ed or even trebled and they arr earn
ing much foreign exchange. Many 
other projects are also being under
taken in this region. The State-own
ed Corporations like the Plantation 
Corporation is looking into the pro
blem of bringing more and more 
plantation under its control. This is a 
mighty achievement and this as seen 
in the background of nationalisation 
o£ thf forests in the Malabar region 
without any compensation, will again 
be a great eye opener to the people 
who are watching the development of 
Kerala, particularly its achievements 
in building socio-economic organisat
ions under 3ociaH ownership This i* 
what is happening on the eastern re
gion of our State and this is what has 
happened during the stewardship of 
Shri Achuta Menon’s United Front 
Ministry.

Sir, in the Western region of the 
Stat- on th<' coast,J belt a Mu** ro* 
volution has started. In 1953, for In
stance, the State started export of 
sea-food out of nothing. But during 
the last five yean or so, our export 
to foreign countries of shimps, lobster, 
frog legs and so many other sea-food 
varieties has gone up to near'y a 
hundred crores of rupees We have 
now about 4000 mechanised fishing 
boats and under the Fifth Plan we 
ai> getting about 40 big-sized traw
lers and this has set in a blue revolu
tion. This has jwvided jobs fot about 
five lakhs of people. Besides, this ha’ 
brought a new technology in fisherie* 
and Marine biologv in general We 
are a1most rivalling the most advanc
ed nations of the word in this field 
Jf additional impetus is given, I am 
sure we w!M become one of the top
most nations in fisheries

There Is also a white revolution 
brewing up in the State. We are im-

* »
porting , c*w st ft?ojn Australia, 
Canada and New Zealand and in the 
Munnar region, we are developing 
animal husbandry, producing mi'k an! 
various dairy products. This is an 
important experiment which is yield* 
ing rich dividends.

Look at oui educational field. 
Under the present Government, to
day almost every taluk in my State 
has a college. We have about 138 
colleges w this small State; and we 
hsve a school almost in every Pan
chayat—a tremerdous achievement.

Largely becaus(> of the joint efforts 
of the Members of Parliament belong
ing to the parties in the Ministry, we 
lu-ve persuaded the Central Govern
ment to launch a new health scheme. 
Now the State has a health centre for 
each panchayat, providing medical 
as>istance to the rural population deep 
down in the rural areas

Another major achievement ha? been 
the wide network of roads, with buses 
nlaym*j to reinot(. villages It looks as 
if the whole of Kerala itself is a big 
city You cannot see un inch of land 
which is unutilised Tins transport 
and road development largely under
taken by the people’s, own initiative 
and that of the State Transport Cor
poration has been given a big impetus 
bv the Government

A«s mv fuenrk sated ea'liei, be
cause of the negative and disruptive 
attitudes and it; hostility towards 
much-needed political stabHty, the 
Mjrxist Partv ha** dug its own grave 
in Kerala Lnok at the pathetic fall 
of this so-called revolutionary partv! 
A*? has been pointed out. they are in 
‘ichvp collabrntion with the RSS. Ii* 
Keralj we seldom had communal 
riots But in 1871 there wis a com
munal riot in T« ’lioherry and Justice 
Vvfhyathil Commission pointed out 
that one of th* basic reasons for the 

was the activities of the Marxist
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Party the Jana Sengh and RSS. The 
implications of this observation are 
unfolding themselves at the national 
level now. Shrimati Subhadra Joshi, 
"who is very much involved in fight* 
ing the RSS, has highlighted this and 
brought out this fact. Another party 
with which the Marxist Party is in 
collusion is the Kerala Congress. 
They have been proclaiming from the 
house-tops that this is a reactionary 
and communal party, but this party 
seems to be their best friend today! 
Had not the Kerala Congress aligned 
with the Marxist Party, the Marxists 
-would never have hoped to get even 
a few seats. Bin even in this back
ground, we are position that if tn 
election were to be held this month or 
last month, the United Front would 
have come out successful, because the 
•common man looks to the perform
ance and the performance of the Unit
ed Front Ministry, as I have pointed 
out, has been excellent and the For- 
Rotter Man is wide awake to this 
The Biblical sa>mg is: “Foxes have 
holrtos* and birds of air nests. 
Bui, the son of man has nowhere 
to lay his heaer. But in Kerala, al
most everyone has begun to get a 
place to lay hfs head on. Land
lordism is almost wiped out. The 
Government has been able to provide 
homestead?, to lakhs of people under 
progressive agrarian reforms.

We have also launched a big scheme 
under which ten thousand medium 
sl*.ed industries are going to be start
ed in Kerala. Thi& is a well advertis
ed scheme and very soon, in every vil
lage there will be a medium-sized 
industry. We have started three or 
four farms on collective basis with 
an agro-industrial bas?.

These are some of the achievements 
of our State. I have catalogued many 
achievements of our Government and 
people during the last five years. Bui 
we know our limitations as well. In

Maharashtra particularly in the 
ox Bombay with its composite culture, 
we are not welcome. Even in the 
negignbouring Tamil Nadu, with close 
cultural affinity, we are unwanted. 
The Malayalis have got problems. The 
political awareness and the high level 
of education of the MalayaH* have 
brought in their wake problems too. 
If our people are not welcome out
side, how are they to live? To live 
then we want economic development, 
and political stability is its basic pre
requisite. With so much of population 
in Kerala, a nearly about 200 lakh—2 
crores—and with high density we have 
to live.

MR. CHAIRMAN: Why don’t you 
propagate family planning?

DR. HENRY AUSTIN: We have
done and are doing very well in the 
field. With these words, I we'come 
the Bill for extending the life of the 
Kerala Assembly. I am sure, the peo
ple will welcome this Bill

♦SHRI C. H. MOHAMED KOYA 
(Manjen): Mr. Chairman, so far as 
my State Kerala is concerned, which is 
a land of enlightened people, nothing 
would be practicable except passing 
this Bill which has been brought be
fore the House. One other possible 
alternative is to conduct elections 
during the present emergency itself. 
Then there is no meaning in an emer
gency. Yet another alternative is to 
impose President’s rule. At a time 
when the progressive economic pro
grammes of the Prime Minister have 
to be implemented, and when the Kera* 
la Government has gone far ahead on 
the golden path of progress, it would 
be extremely foolish on our part to 
hand over the reign of administration 
to the bureaucracy. The present ex- 
tention should not be viewed as a 
bonus to a Government which has 
completed its full term of five years for 
the first time in the historv of Kerala. 
This State is facing innumerable prob

tThe original speech was delivered in Malayalam.
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lems. The President’s rule cannot 
solve the problems of Kerala which is 
known as a problem State. So far as 
the democratic parties m Kerala are 
concerned we were prepared to face an 
election. J&ut, the , emergency has < 
come. I hope this extension will be 
only for six months and the verdict of 
the people through ballot will be given 
soon. X am really sorry tnat when a r 
serious discussion is taking place in 
this House on the future of Kerala, 
members belonging to the Marxist 
party are not present here. Nobody 
should think that this extention is an 
unprecedented one. Similcr exten
tion was given to Orissa Assembly in 
1966. A State of emergency was pre
vailing at that time too The causes 
for extention of Orissa Assembly are 
very much in existence today. There
fore, 't won’t be fair to say that the 
Government has done it to save their 
face. President’s rule would not have 
been able to solve the burning prob- 
lems of Kerala. Sir, how can the pro. 
blems of Kerala be solved by removing 
a popular and most progressive Gov. 
ernment and entrusting the admmis. 
tration to three or four officers? Tf>" 
Prime Minister has emphasised the 
importance of agriculture in her econo
mic programme. It has also been said 
in that programme that generation of 
electricity should be increased. Who 
will do it Sir? Isf it the officers 
who are going to do that? The Kerala 
Government has sent a scheme for the 
advancement of agriculture to the 
Centra Sir, we have suffered enough 
due to the unhelpful attitude of the 
Centre. Bahadurshah had once said 
that ‘Delhi is far away*. It is very 
very true so far we are concerned. We 
quite often feel that Delhi is far far 
away from us than where it physically 
is so far as its response to our problems 
is concerned. We have got electricity. 
But we do not have mines, as other re* 
sources. But, Sir* we have got many 
rivers which can be harnessed and 
electricity can be generated. It the 
Centre gives enough financial aid to 
complete major projects like Idikky,
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Kuttiadi, Kallada, not only that we can 
become self-sufficient, but ^Ifo, we can: 
supply enough power td neighbouring 
States like Tamilnadu and Mysore 
when we are facing coal shortage 
throughout the country, all the trains 
m South India can be iun \uth electric 
power. If only the Centre con descent 
to give a little more aid Kerala can 
become self-sufficient in electricity* 
Sir, the people of Kerala, who are* 
earning a major share of the foreign 
exchange for the country are living on 
a meagre ration of three ounces. Even 
the cali and dogs require more food 
than a man in Kerala is pelting. We 
are the people who earn valuable 
foreign exchange for the country. 
Kerala is producing tea, rubber, cada- 
mum, co/lee and such other foreign 
exchange earning commodities We are 
filling the colleit, of the Cenlial Gov- 
ernment But unfortunately, the Cen
tral Government is not paying ade
quate attention to the iood require* 
ments of the State even during these 
lean months. If thK is the situation 
even when there is a popular Go\ern- 
ment in power then what would be our 
fate exceot starvation if President’s 
rule were to come. In my v’ew the 
extention of the term of 1he Govern
ment headed by a very popular and 
l^ge hearted Chief Minister like Shri 
Achuta Menon will do onlv good to the 
people of Kerala. Even when there is 
a popular Government, many applica
tions for licences are pending m the 
I^dufctry Ministry in Delhi. Even ix* 
emergency, it is a distressing fact that 
the Prime Minister could not comple
tely cut off red taoe. How many ap
plications for setting up industries 
such as television etc. are pending in 
the Ministry? The files are not 
moving at all. Applications for licen
ces for setting up industries tor 
manufacturing televisions, polyster
fibre, computers, teleprinters, measur
ing instruments etc. etc. are pending’ 
for a long time. Even when there is 
a popular Government in power in 
Kerala if files are not moving then* 
what will be the late of these applica-
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lions under President's rule? That is 
Wiiy we are supporting it. But we dp 
not labour under the illusion that 
witmn these coming six mouths all our 
proplcms are going to be, solved with 
Aladin’s magic lamp, 'Iherefore, 1 
humbly request that the Central Gov- 
ernmeat should help us in providing 
employment to the vast number of 
educated unemployed people in my 
biute. Justice snould be done to them 
So far as population is concerned, we 
are not committing any ony greater bin 
than oilier States. Our birth rate is 
less when compared to other States 
but our death rate is also less. Do you 
want to nay that our death rate should 
also be raised? We have far out done 
other States in the matter of family 
planning. We arc an enlightened peo
ple, our women are highl> educated. 
Thej have a basic -sense of cleanliness. 
They aie educated. These is aware- 
ne$F m them. Nobo ly should nurture 
the illusion that wo are living in opu
lence and plenty and theiefore our 
birth rate is increasing. That is not 
the lact

But what is the condition m the rest 
of the countty. Sir, every State is 
behaving like an independent country. 
Their doors have been closed to the 
people coming from other States. The 
Prime Minister hts got a ‘Sadarshan 
Chakra’ m her hand. It should be 
used to create an awareness in the 
minds of the people that all are belong
ing to this country, anu that people 
can go anywhere in the country, and 
earn a living. Sir, you are aware that 
our girls are nursing the sick people 
m far away countries like Germany, 
Italy etc. They are prepared to go 
anywhere and work. Therefore, Sir, 
we must get employment opportunities 
and we are prepared to serve any 
State or any country outside* The 
problems of Kerala should be viewed 
separately.

MR. CHAIRMAN: Your time is up. 
You may concluded please.

SHRI C. H. MOHAMED KOYA: Sir, 
1 am concluding. Finally, I would say 
one word about the Marxist Partyr 
They have no faith in democracy. They 
have formed an alliance with the Jan- 
sangh. 'When they threw chappals m 
the Assembly I was reminded of Mao’s 
words “power comes through the bar- 
tel of a gun’ Shri Namburipad has 
amended it slightly like this, “revolu- 
lton comes through the chappals". 
They cannot do anything. The demo
cratic forces are strong in Kerala. Sir, 
we are the Kuchelas of Kerala coming 
before the Lord Krishna at the Centre. 
We beg of the Lord to g:ve us food, 
employment with the hope that by the 
time we reach Kerala, the Lord will 
shower beJessings on us and our wishes 
will be granted, I support this Bill 
wholeheartedly.

"SHRI RAMACHANDRAN KADAN- 
N APPALL1 (Kasaragod): We whole
heurtedly welcome this Bill to extend 
the term of the Kerala Assembly for six 
months. The entire people of Kelara 
have already supported this measure. 
My friends who preceded me have 
placed before the House the long cat a 
logue of the achievements of the Ke- 
rala Government which has supported 
the emergency and is committed to im
plement the 20-point economic pro. 
gramme of our Prime Minister, Indira 
Gandhi. Therefore, I do not want to 
repeat it. The very fact that the Ke
rala Government has completed its 
full term of five years is in itself a 
big achievement. In a State, which has 
been a centre of political experiments 
and where major political events of far 
reaching consequences have taken place 
a democratic Government could com. 
plete its term of five years for the first 
time in its history. We consider it ai 
a big achievement so far as our demo
cratic set up is concerned. The people 
of Kerala want that the present United 
Front and the Government should come 
to power again. The people are ready 
to elect the present Government to 
power if elections are held. The Cen. 
tral Government has acknowledged
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the wishes and aspiration of the people 
•of the Kerala constitutionally by ex
tending the term of the Assembly since 
holding elections is an impractical step 
during an emergency. Some political 
parties have described the emergency 
And the subsequent steps taken by 
the Government as anti-democratic. I 
would like to ask them whether the 
activities of Opposition parties parti* 
•cularly the Marxist Party in Kerala and 
especially in the districts of Cannanore 
etc. are democratic in character. The 
Marxists are not present in the House 
today. Therefore I do not want to go 
into any details. Sir, it is an indispu 
table fact that the present Govern
ment could find solution to the mam 
fold problems of Kerala. That is the 
reason why the Opposition political 
parties, particularly the Marxist party 
have organised campaigns to defeat the 
policies and prog’nmmes of the Gov. 
•ernmenl. All tho ô agitations organis 
ed by them to subvert the Government, 
create chaos and anarchv in the State 
and to make public life difficult have 
failed miserably. They made open 
•call to the State Government emplo- 
yess and the workers to launch sub 
versive agitations. But the Govern 
ment could effectively meet their chal 
lenses with the active cooperation of 
the people. It was the unreserved
support of the people which enabled the 
Government to defeat their nefarious 
-designs. The present Government
could secure the whole hearted support 
of the people of mv State. I do not 
want to go into the details about the 
great achievement of this Government 
in the field of education, public health, 
law and order, land reforms and all 
other areas connected with the daily 
life of the people. Although political 
observers have always culled Kerala a 
problem State, I can pay it with a sense 
of pride that the chronic political in 
stability has been put an end to in 
Kerala. One of the major achieve
ments of the present Government as I 
Bee it, is that it could use the United 
front set u p  for the welfare of the 
people and develop it as a model for 

ether people to emulate. The Govern-

(Extfnrtqn of Duration) Bill

ment as wellf a» the political parties 
comprising the United front have an 
obligation to fulftt all the promises 
given to the people. Now that the 
term has been extended 2 request the 
Central Government that they should 
be a little more responsive to the prob* 
lems of Kerala when vigorous steps are 
being take-n by that Government un
der the emergency against the anti, 
social elements, right reactionaries 
and left adventurists. The people of 
Kerala ha*re fully approved of the 
steps taken by the Government against 
the smugglers, the hoarders, black 
marketeer., and other anti-social ele
ments. Af the same time, I would like 
to bring it to the notice of the Govern
ment that there are many burning pro
blems in Kerala which require urgent 
solution. My friends have dealt with 
them. The Prime Minister in her 
economic programme has stated that 9 
high power Board will be set-up for 
the development of handloom industry. 
Sir. I would like to make one submis
sion in this regard. The Crape, which 
earns valuable foreign exchange, is 
manufactured in the district ol Car>- 
nannore which is represented m this 
House by Shri Chandrappan and mo 
This area is the main centre ot the 
manufacture of this cloth. Today, Sir, 
this cloth is facing depression in the 
international market. Crape is being 
manufactured only in the hadloom sec
tor now. But unless the Central Gov 
ernment issues definite instructions to 
the States that Crape should be manu
factured only in the handloom sector 
other States such as Tamilnadu. My
sore etc. will come in a big way with 
the powerlooms and the handloom can 
not compete with powerlooms. This 
problem was brought to the notice of 
the hon. Prime Minister and the Com
merce Minister. I hope that a favour
able decision will be taken in this re* 
gard. Cannanore is the major centre 
of handloom industry. 1 would like to 
point out that the handloom industry 
plays a significant role in the economic 
well being of my State.

I have to say a word about industria
lisation of Kerala. A Government sur
vey has revealed that there Is a vast
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nee Iq meet our domestic require 
ments. Therefore, the major prooiemg 
of Kerala such as shortage oi rice anu 
unemployment should be given urgent 
attention. 1 am personally vtuy much 
Concerned about (to unemployment 
problem in Kerala. Sir, 50 per tent oi 
the job opportunities available m i âx- 
shadweep go to the people coining from 
Kerala, 'JLnereiore, in my view, you 
will be doing a great service to Laks* 
hadweep if you can create more em
ployment o p p o itu m t J .e s  m Kerala. I 
do not want to say anything moie. I 
hope that this Bill will get support 
irom all sections of the House.

THE MINISTER OF STATE IN 
THIS MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJ1NX MAHISHI): Mr. Chair
man, I was extremely happy that 
many Members belonging to the 
various Parties participated in the 
debate on this Bill. They gave a 
very vivid description of the regime 
that was prevailing in Kerala five 
years back, They expressed their 
gratefulness to the present Govern
ment and appreciated the achieve
ments and the performance of the 
present Government. The hon. 
Members were very vocal in appre
ciating the performance of the exist
ing Government.

Kerala has got a very beautiful 
landscape and is known for its 
scenic beauty, for the palmgroves 
and coconut trees, the sea beach 
stretching over a long distance, the 
glittering fish and, above all, for 
the very intelligent people of 
Kerala... (Interruptions).

MR. CHAIRMAN: They are also
very beautiful.

DR. SAROJINI MAHISHI: Kerala
has a very high density of popula
tion, no doubt, but the literacy per
centage there is very high. The 
adaptability of the people of Kerala 
is really appreciable. It hai con

tributed towards national and emo
tional integration of the country, tn 
different parts of the country* you 
find the Kerala people engaged in 
different vocations and, because of 
their adaptability, they get them
selves absorbed with the people of 
other places in the country. Out* 
side India also they have gone and 
taken up different vocations. That 
only speaks of the spirit of adven
ture they have got.

Kerala is a very beautiful part of 
the country, with very wide, long- 
sti etching roads and a very beauti
ful scenic beauty for which tourists 
fiom different parts of the world go 
over to Kerala. That ii* why, the 
first pilot project in tourism was 
launched in Kerala, that is, in- 
Kovalam.

Kerala has got many unique 
things also, of which, I can say, the 
Tumba Rocket Launching Station is 
one; it was started there because it 
is near the Equator and the atmos
pheric pressure could be measured 
at high altitudes. For this purpose 
also, Kerala was chosen. There are 
a number of other projects also,

Hon. Members have rightly ex
pressed their gratitude to the State 
Government and also to the Central 
Government, There were only one 
or two dissenting voices here and 
there. That only shows that some 
more attention should be given to 
Kerala and some more work should 
be done in Kerala. You will excuse 
me if I give here a Sanskrit quota* 
tion. It means, the coconut trees in 
Kerala suck the water given at their 
feet in the earlier stage and they 
keep the water on the head only to 
serve the people of Kerala better. 
Even the coconut trees are grateful 
there. How much more the people 
of Kerala would b e ...

AN HON. MEMBER: Please re
cite that in Sanskrit.
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sr«rir w*rftr q n tfforw  
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DR. RANEN SEN (Barasat;. 
'That holds good for coconut trees, 
whether they are grown in Kerala 
or in any other part,

DR. SAROJINI MAHISHI: The
last line is:

^ fa TTirrrrV f j?  ?TFcr i

Good people never forget any 
good turn done to them, by whom- 
sovfr it is done. Therefore, the 
people of Kerala are repaying that 
gratitude.

1 7  lu s .

MR. CHAIRMAN: Dr. Ranen Sen 
&ays that it should apply to Bengal 
also.

DR. RANEN SEN: Also to Maha
rashtra.

DR. SAROJINI MAHISHI: He
may be partial, but the coconut 
trees are not.

Mr. Chandrappan gave a very 
vivid picture of the political instabi
lity that was prevailing there live 
years ago. He gave really a very 
graphic description as to how the 
political parties tried to get the mem
bers defect also, how the political insta 
bility prevailed there and as a result 
of which how the State has suffered 
in economic development. The State 
has suffered much in economic de
velopment and now that is being 
•'Compensated by the performance of 
the present Ministry which the mem- 
'bers have also appreciated.

Now, as Dr. Austin remarked, 
there has been a green revolution in 
Kerala. A number 0* •agro-indus
trial activities have been taken up. 
The whole of Kerala is humming up 
with industrial activity as also agro- 
economic activity Socio-economic 
changes are fast taking place. All 
the members have appreciated but 
they want more and more indus
tries and more and more attention 
towards these particular things is 
to be paid.

Now, unless the period of the life 
of the present Kerala legislature is 
extended, it is to expire on the 21st 
October 1975. Bui, during the pro
clamation of emergency under Arti
cle 352, the Parliament by legisla
tion can extend its life and is em
powered to extend the life under 
this very Article. Because the 
whole machinery has to be geared 
towards economic development dur
ing the period of emergency and a 
number of socio-economic activities 
also have to be undertaken, it is 
very difficult to conduct elections 
also. Hence we have come before 
the House for extending by six 
months the life of the Kerala 
legislature.. . .

SHRI D. N. TIWARY: What
about the life of the Parliament?

DR. SAROJINI MAHISHI: I have
nothing further to add. I appreciate 
the keen interest taken by the mem
bers in this debate. During the 
course of the debate they have 
brought forth how much socio-eco- 
nomic activity is being carried on in 
the State and how the position of 
electricity supply will be improved 
in course of time and that in course 
of time they will be able to supply 
to the neighbouring States also. 
This really has given enough oppor
tunity to the Members to discuss 
many more things and I am happy

1
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* request the House to accept 

this Bill unanimously.
HR* CHAIRMAN: Now,, the ques

tion is:
“That the Bill to provide for 

the extension of the duration of 
the present Legislative Assembly 
of the State of Kerala, as passed 
by Rajya Sabha, be taken into 
consideration/1

The motion was adopted.
MR. CHAIRMAN: Now, there

are no amendments. I will put the 
clauses to the vote.

Now, the question is:
“That clause 2 stand part of the 

Bill.'*
The motion was adopted. 

Clause 2 was added to the Bill

MR. CHAIRMAN: Now, the ques
tion is:

"That clause lp Enacting For
mula and the Title stand part of 
the Bill."

The motion was adopted. 
Clause 1. the Enacting Formula and 

the Tttle were added to the Bill.
DR. SAROJINI MAHISHI: I beg

to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question
is:

'That the Bill be parsed/’
The motion was adopted.

1115 hrs.

STATUTORY RESOLUTION RE: 
CONSTITUTION OF A COMMITTEE 

OH OFFICIAL LANGUAGE
MR. CHAIRMAN: We shall now

take up the Statutory Resolution 
regarding Committee on Official
IjBflUUtlL

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS, DEPARTMENT OF PER
SONNEL AND ADMINISTRATIVE 
REFORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA): I beg to move the
following Resolution.—

“Whereas under sub-section (1) 
of section 4 of the Official Languages* 
Act, 1963, after the expiration of 
ten years from the date on which 
section 3 comes into force, there 
shall be constituted a Committee on 
Official Language, on a resolution 
to that effect being moved in either 
House of Parliament with the pre
vious sanction of the President and 
passed by both Houses; and where
as section 3 of the aforesaid Act ha» 
come into force on 26th January, 
1965 and the previous sanction of 
the President has been obtained for 
moving the resolution;

This House resolves that a Committee 
on Official Language shall be con
stituted.”

*rv?T<Tf?T sft, * * f t  ^  eft vfafrtair 
sft g r f  *pr

arn̂  1 1963
fir* ttft f?r*rr *ranr ’tt, % sr? w rit
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